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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

IN THE MATTER OF:
Sarita Dwivedi ...Applicant
Versus
State of UP & Ors. ...Respondents
INDEX
S. No. PARTICULARS PAGE NO.
1. Affidavit on behalf of Respondent No. 2/ Uttar 1-2
Pradesh Pollution Control Board.
P Annexure No. R2/8 3.4
A true copy of the Inspection Report dated 5
13.07.2026

RESPONDENT NO. 2
UTTAR PRADESH POLUTION CONTROL BOARD

THROUGH M

Amit Shukla, Advocate

D-54, Sector-48

Noida — 201303

Ph. No. 9999933220; 9999333220
Email; amit.shukla@lexweb.in

Date: 16.07.2026
Place: New Delhi
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4 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
‘i PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

Sarlta Dwivedi ...Applicant
- | Versus
NOTARIAL | State of UP & Ors. ...Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2, UTTAR
PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
OF _ORDER DATED 26.05.2026 PASSED BY THIS HON’BLE
TRIBUNAL

I, J.P Maurya, S/o Sh. Darbari Lal Maurya, aged about 57 years presently
posted as Regional Officer, Lucknow, Uttar Pradesh Pollution Control

Board, do hereby solemnly affirm and state on oath as under:

1.  That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to swear this Affidavit.

That this Hon'ble National Green Tribunal, vide its order dated
26.05.2026 has directed as under:

..... UPPCB is also directed to periodically take samples of water
filled in the pond for analysis regarding compliance with prescribed

standards.

3. That Respondent No. 2 conducted inspections of the five ponds at
the Project site on 16.06.2026 and 03.07.2026. During the
inspections, it was observed that all the ponds were completely dry

and contained no water; consequently, no samples could be
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collected. A true copy of the inspection report dated 13.07.2026 is

annexed herewith and marked as Annexure R2/8.

4. That the contents of the Affidavit are true and correct and nothing

5

DEPONENT

material has been concealed thereof.

VERIFICATION:

Verified at Lucknow on this the 16" day of July, 2026 that the contents of
above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and

5

DEPONENT

nothing material has been concealed therefrom.
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i 7. Municipal Corporation, Lucknow is also directed to take requisite steps after taking over the possession of
the ponds from respondents no. 6 and 8 for cleaning, rejuvenation and maintenance of the ponds as per directions
issued by Hon’ble Supreme Court and this Tribunal and guidelines, if any, issued by CPCB/UPPCB and UPPCB is also
directed to periodically take samples of water filled in the pond for analysis regarding compliance with prescribed
standards......... a
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Lucknow, Uttar Pradesh, India
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